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18.12.2009 1 Since similar . and common 

questions of law, mainly entitlement of 

Special Duty Allowance and contention 

raised is that they were entitled to said 

benefit but it had not been released. 

Representation made on the subject 

remains unconsidered.. In view of the above 

t is further contended that similarly situated 

employees were granted the said benefit 

is detailed in para 4.12 of the O.A. 

In the circumstances Admit. Mr 

K.Das. 'earned AddIC.G.SC accepts 

$ 

  

notice on behalf of The respondents of 
M. k. 

O.A.267/09 cnd. 	 learned 

..CG.S.0 accepts notice on behaff of 

espcndents o O.A.268109. Thus service is 

oomplete. Formal notice need not be 

ssed. Respondents are granted 6 weeks 

time to file repy. 

List on 4.2.200. 

'V (Madar..r. Chajriedi) 
	

(Mukesh Kr. Gupta) 

ptq 
	Member A1 
	

Member (J 
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42 2u10 	0 A 267 and 468 of OY have bbén 

filed by shn K M. Rabha and S K. Dos, 

respectively claiming special Duly Allowance, 

for the penod narrated therein Mr K Das and 

Mr. M. K. Boro, learned Addi. Standing CoUnsel 

appearing for the Respondents respectively 
j-- 	t.-fO 	state that Honbie Chairman of Central: 

	

J.Ld 	'J:4t:) J di 	Administrative Tribunal, Principal Bench, on the 

adn'inistrative side has granted desired. reüelto 

	

etv - 	
v 	

them vide Communication doted 04.2.0I0, 
• 	 4... 	• 	•' 	 and communication relating to this aspects, 

was placed on record. 	 . 

In the circumstances claim had been 

4J 	 rendered infructuous and 0.As are 

accordingly disposed of as infructuôus. 

• 	 (Ma hatuedi) 1hKumuta 
• 	• 	 • 	 Member (A) 	 Member (J) 
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IN THE CENTRAL ADMIMSTRATWE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 
(An application under Section 19 of the Administrative Tribunals Act, 1985) 

4 

fltra1 AdmIj 

7 DEC 2O$)  

Guwahàtj F3nch '  

O.A.No. 	/2009 

Shri Swadesh Kumar Das 

Union of India and Others. 

SYNOPSIS OF THE APPLICATION 

Applicant is serving as Section Officer in the office of Central Administrative 

Tribunal, Guwahati Bench, Guwahati. He was initially appointed through Staff 

Selection Commission as Lower Division cleric (for short LDC) in the year 1983 

and posted at Air Force Headquarters at New Delhi. Subsequently he joined as 

LDC on deputation basis in the Central Administrative Tribunal, Guwahati Bench 

on 13.11.1985 and absorbed permanently in the Central Administrative Tribunal in 

the year 1989 Govt. of India, Ministry of Finance issued O.M dated 14.12.1983 for 

payment of Special Duty Allowance (in short SDA) to the Civilian Central Govt. 

employees on their posting to N.E. Region. Applicant was paid Special Duty 

Allowance up to November, 1989. However, payment of SDA was stopped to him 

without any reason. It is relevant to mention here that seniority of the applicant is 

maintained on all India basis. Be it stated that applicant was transferred from 

Guwahati to Kolkata on 18.11.2005 and transferred back to Guwahati on 

05.04.2006. After his joining at Guwahati he is drawing SDA. Applicant submitted 

several representations for payment of SPA in term of the Govt. of India O.M 

dated 14.12.1983 and subsequent clarifications issued by the Govt. of India, 

Ministry of Finance. Respondents did not furnish any reply to the applicant. 

Situated thus applicant submitted a representation on 05.02.2009 for payment of 

SDA with effect from 01.11 .1989 to 17.11.2005. Representation dated 05.02.09 of the 

applicant was forwarded by the respondent No. 4 to the respondent No. 5 on 

06.05.09 for getting clearance for payment of arrear SPA. But to no result. 

's , X. '))O~4' 
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LIST OF DATES I 
30.03.1983- Applicant was initially appointed as LoflDIisi(n..Q 	for sh r 

LDC) and posted at Air FOrce Headquarters at New Delhi. 

14.12.1983- Govt. of India issued office memorandum for grant of Special (Duty) 
Allowance (in short SDA) to such central Govt. employees who are 
saddled with all India transfer liabifity. (Annexure- 1) 

13.11 .1985- Applicant joined as LDC on deputation basis in the Central 
Administrative Tribunal, Guwahati Bench. 	(Annexure- 2) 

01.11.1989- Applicant was absorbed permanently in the Central Administrative 
Tribunal. 

November, 1985- Applicant was paid SDA after joining at Guwahati, however, 
payment of SDA stopped to the applicant 

02.05.2000- Govt. of India, Cabinet Secretariat, issued some clarification 
regarding grant of SDA to the civilian employees. In terms of para 2 
(iii) of the said letter employees of NE Region are entitled to SDA on 
their posting/transferred to NE Region. (Annexure- 3) 

08.02.2001- Applicant submitted representation for payment of SDA. 
(Annexure- 4) 

05.03.2001/06.07.2001- 	Representations submitted by the applicant for 
payment of SDA was forwarded by the respondent No. 5 to the 
respondent No.4, but to no avail. 	[Annexure- 5 (series)] 

29.05.2002- Govt. of India, Ministry of Finance issued clarificatory memorandum 
stating therein that Central Govt. employees on their posting to Nt 
Region are entitled to payment of SDA. (Annexure- 6) 

05.11.2003- Seniority list in the grade of UDC was published. Seniority of the 
applicant is maintained on all India basis. 	(Annexure- 7) 

18.11.2005- Applicant was transferred from CAT, Guwahati Bench to CAT, 
Calcutta Bench. 

24.03.2006- Applicant was again transferred back to CAT, Guwahati Bench on 
24.03.2006. 

05.04.2006- Applicant is drawing SDA we.f. 05.042006. 

13/17.04.2006- 	Seniority list of Assistants was published. Seniority of the 
applicant is maintained on all India basis. 	(Annexure- 8) 

05.02.2009- Applicant submitted representation addressed to the respondent No. 
5 praying for arrear SDA 01.11.1989 to 17.11.2005. 	(Annexure- 9) 

5c/( 
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Guwahati B3nch 

'0051'- espondent No. S forwarded representation :f the applicath to the 
respondent No.4. But to no result. 	 (Annexure- 10) 

29M12- l-lon'ble Tribunal pleased to allow CiA Wo. 33/)07 with the 
direction to the respondents for payment of SDA to that applicant 
from the date of his posting in NE Region. (Annexure- ii) 

Hence this Original Application. 

PItAIERS 

1. 	That the Hon'ble Tribunal be pleased to declare that the applicant is 

entitled to payment of SDA with effect from 01.11.1989 to 17.11.2005 in 

terms of the ON dated 14.12.83, 01.12.88, 12.01.%, 22.07.98, 2203.99 and 

29.05.2002. 

That the 4on'ble Trfbunal be pleased to direct the respondents to pay 

arrear  SPA with effect from 01,11-1989 to 17112OQ5 to thpplicath 

Costs ói the application. 

Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. 

titerlin order 	for 
During pendency of the application, the applicant prays for the following 

iuitéiIéf: 

t 	That the Ht61e Tribunal be pleadto 'dired the repott'dent that the 

pendency of this application shall not be a bar for the respondents for 

consideratio of the tag6 of the appllcath for providing relief as prayed for. 

OW 
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GUWAHATI BENCH: GUWAIIATI 
(An Application Under Section 19 of the Administrative Tribunals Act, 1985) 

2 650  

BETWEEN: 
Shri Swadesh Kumar Das 
S/s- Late Balahari Das, 
Workmg as Section Officer 
O/o- The Central Administrative Tribunal, 
Guwahati Bench, Rajgarh Road, 
Bhaligagârh c tiwáhàti 5. 

-Arid- 

i 	The Union of India, 
Rèpiéèhtëd by the Sé±ëtä" to the 
Government of India, 
Department of Personnel and Training 
Ministry of Personnel, Public Grievances and Pensions 
New Dethi- 110001. 

2; 	The Union of India 
Represented by the Secretary to the 
(ovemment of India, Ministry of Finance 
Department of Revenue, New Delhi-hO 001. 

3. 	The Pi4iIcipal tegitiat 
Central Administrative Tribunal 
Principal Bench, 61/35 
Coperiücus Marj Mw Déthi-11000i. 

4; 	Dêpüt Régistràr (Eth) 
Central Administrative Tribunal 
Principal Bench, 61/35 
Copernicus Marg New Deihi-ilOOQi 

5. 	The Deputy Registrar 
Central Administrative Tribunal. 
Guwahati Bench, 
Rajgarh Road, Bhan. ág h, Gu*àhati- S. 

AdmMv.unsI 
1!n4r' 	'4141c144 

11 DEC2009 

Guwahati Bench 
1F& -14'41ci 

Applicant. 

Respondéñts. 

5cA 	R'4 
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I Guwahati Bench 
DETAILS OF THE APPLICATION I 

1. 	Particulars of the order against which the application is made: 

The instant application is made not against any impugned order but 

praying for a direction upon the respondents for payment of arrear Special 

Duty Allowance (for short S.D.A) to the applicant with effect from 

01.11.1989 to 17.111005 in the light of the Office Memorandum dated 

14i219831 01.12.1999, 22073998, 2103i999 and 29052002 issued by the 

Govt. of India, Ministry of Finance, Department of expenditure, with arrear 

monetary benefits 

.2. 	jurisdiction of the Tribunal: 
The applicant declares that the subject matter of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Liñiitatiöñ: 

The applicant declares that the application is within the period of limitation 

under Section 21 of the Administrative Tribunal Act, 1985. 

Facts of the case: 

4i That your applicant is a citizen of India and as such he is entitled to all the 

rights and privileges guaranteed by the Constitution of India. Applicant is a 

permanent resident of N.E. Region of India and serving as Section Officer in 

the office of Central Administrative Tribunal, Guwahati Bench, Guwahati. 

4.2. That the applicant states that pursuant to his selection in the Clerk's Grade 

Exauünation 1983 tthough Staff Selection Conniission he was iritially 

appointed as Lower t)ivision Clerk (for short LDC) in the year 1983 and 

posted at Air Force Headquarters at New OeIhL In Clause No 2 (iv) of the 

offer of appointment dated 30.03.1983 of the applicant there is a specific 

clause that the appointment carries with it the liability to service in any part 

of India. Be it stated that after serving for a period of 2 ½ years at New 

Delhi applicant joined as LDC on deputation basis in the Central 

Administrative Tribunal, Guwahati Bench on 13.11.1985 vide order bearing 

S. Az. 



17 DEC 2009 * : Guwahati Bench 

No. 1/15/85-Estt. dated 18.11.1985. However, 

permanently in the Central Administrative Tribunal in the year 1989. 

Copy of the order dated 18.11.85 is enclosed herewith for 

perusal of Hon'ble Tribunal as Annexure- 1. 

4.3 That it is stated that the Govt. of India, vide office memorandum dated 

14.12.1983, granted Special (Duty) Allowance (in short SDA) to such central 

Govt. employees who are saddled with all India transfer liability. The 

relevant portion of the O.M dated 14.12.1983 is quoted below: 

"The need for attracting and retaining the services of competent 

officers for service in the North Eastern Region comprising the States 

of Assam, Meghalaya, Manipur and Tripura and the Union 

territories of Arunachal Pradesh and Mizoram has been engaging the 

attention of the Government for some time. The Government has 

appointed a Committee under the Chairmanship of Secretary, 

Department of Personnel and Administrative Reforms, to review the 

existing allowances and facilities admissible to the various categories 

of civilian Central Government employees serving in the region and 

to suggest suitable improvements. The recommendations of the 

Committee have been carefully considered by the Government and 

the President is now pleased to decide as follows; 

(iii) Special Duty Allowance 

Central Government civilian employees who have all India transfer 

liability will be granted Special (Duty) Allowance at the rate of 25 

percent of basic pay subject to a ceiling of Rs. 400/- per month on 

posting to any station in the North Eastern Region. Such of those 

employees who are exempt from payment of income tax, will 

however not be eligible in addition to any special pay and/or 

Deputation (Duty) Allowance already being drawn subject to the 

condition that the total of such Special (Duty) Allowance will not 

exceed Rs. 400/- P.M special allowance like Special Compensatory 

(Remote locality) allowance, Construction Allowance and Project 

Allowance will be drawn separately." 

s . 
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The O.M dated 14.12.1983 was subsequently extended by the O.M 

dated 01.12.1988, 12OL961 22Q798. The applicant is eligible for grant of 
SDA in terms of the aforesaid Office Memorandum issued by the Govt of 

India 
Copy of the O.M dated 14.12.83 is enclosed herewith for 

perusal of i-lon'ble Thbunal as A exute- 2 

4.4 That afIer his transfer and posting at Guwahati from New t)elhi, the 

applicant has become entitled to draw SPA in terms of the O.M dated 
14.12.83 and all other memorandum issued subsequent thereto on the 

subject Accordingly, the applicant was paid SPA w,e.f. November, 1985. 
However; payment of SDA was stopped to the applicant from the month of 

November, 1985 without any reason. 

45 The applicant thereafter submitted series of representations to the 

respondents praying for payrent of SPA in the light of the O.M dated 

i4;i2; t12.88, 12:1.96; 22.7.98 and 2103.99 but to no avail. 

4.6 That it is statd that the Cabinet SéCtariat, Govt of india vide UO. NO 

20/12/99-EA-1-1799 dated 02.05.2000 issued some clarification regarding 

grant of SDA to the civilian employees; In para 2 (iii) of the said letter it has 

been specifically stated that an employee belongs to N.E Region and 

subsequently posted outside N.E. iegion is entitled to SDA if 

posted/tranferred to NE Region. 

Copy of the clarificatory letter dated 02.05.2000 is 

enclosed herewith and marked as Anrexure- 3. 

4.7 That the applicant finding no response from the authority regarding 

payment of SDA further submitted represntation on 05.03.2001 addressed 
to the respondent No. 5 praying for payment of St)A, said representation 

wasfoared to the respondeiit No. 4 by the respondent No. 5 vide his 
vide his letter bearing No. OA 111/98/Estt dated 05.03.2001, but to no 

avail. 

. 	<c 	- 
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Guwahati Bench 

Copy of the representation dated 680201, letter dated 

05.03.2001 and 06.07,01 are annexed her..with for perusal of 
Hon'ble Tribunal as Annexure- 4 and 5 (series). 

4.8 That the ap1icant füthër begs to state that GOvt. Of India, Ministry of 

Finance have been issuing clarificatory memorandum from time to time 

emphasizing the entitlement of persons; who have come on posting to N.E. 

Region from outside, to receive SDA. In this connection QM issued by the 
Ministry of Finance; Govt. of India, C'epartment of Expenditure bearing No 

F. No. 11 (5) 97-E II () dated 29.05.2002 and ON bearing No. 20/Adrnn 
(C)/2OO (1)-423 dated 14051003 issued by the Intelligence Bureau, 

Ministry of Home Affairs are worthy of mention. in view of the clause 5 of 
the OM dated 205.2()02 the case of the applicant is squarely covered for 

payment of SDA 

Copy of the ON dated 29.0502 is enclosed herewith for 

perusal of IH[on'ble Tribunal and maiked as Anr .exu, e- 6 

4.9 That the applicant states that by the passage of time he has promoted to the 

rank of Section Officer and at present is posted to the office of Central 
Administrative Tribunal; Guwahati Bench; Guwahati It is relevant to 

mention here that applicant was transferred from CAT, Guwahati B .nch to 
CAT; Calcutta Bench on 18i1.2005. He joined at CAT; Calcutta Bench on 

21.11.20051 He was again transferred back to CAT, Guwahati Bench on 
24.0120(i6 and joined back at Guwahati on 05.041006. It is stated that after 

his transfe.r from Kolkata (outside N...E Region) to Guwahati (N.E Region) 
he is drawing SDA w.e.f. 0504.2006. 

4.10 That the aNliaht  states that after his äpoiiihiiéht he was initially posted 
at New Delhi i.e. outside the N.E. Region and by virtue of the clause of All 

India Transfer Liability in his offer of appointment; he has been transferred 

and posted to GuwahaU Le.N.$. Region It is sta.ed that the recruitment 
zone; seniority and promotion zone of the applicant has been made on all 

India basis and therefore he satisfies all the criteria laid downin 
aforementioned Office memoranda so as to become entitled to receive SDA 

- 
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Al 	 Guwahati Bench 

Copy of the seniority list published on 05.11.03 and 

13/17.04.2006 are annexed herewith for perusal of Hon'ble 

Tribunal as Annexure- 7 and 8. 

4.11 That being aggrieved with the non-payment of SDA, the applicant 

submitted a detail representation on 05.02.2009 addressed to the respondent 

No. 5 praying for arrear SDA 01.11.1989 to 17.11.2005. The representation 

dated 05.02.2009 submitted by the applicant to the respondent No. 5 was 

forwarded to the respondent No. 4 vide letter bearing No. PF-

B/KMR/86/Estt/309 dated 06.05.2009. In his letter dated 06.05.2009 the. 

respondent No. 5 stated that the applicant although entitled to the benefit 

of SPA for the period 01 .11 .1989 to 17.11.20005 but the said benefit has not 

been paid to him. Therefore the respondent No. 5 urged to the respondent 

No. 4 that on getting clearance from his end the benefit of SDA can only he 

released to the applicant. 

Copy of the representation dated 05.02.09 and forwarding 

letter dated 06.05.2009 are enclosed herewith and marked as 

Annexure- 9 and 10 respectively. 

4.12 That the applicant states that similarly situated employee of the Central 

Administrative Tribunal, Guwahati Bench, Sri J.C. Mohan, Section Officer 

who is a resident of NE Region, went on transfer to Bangalore Bench on 

03.07.2001 and came back to Guwahati Bench at his own request on 

15.12.2003 and after his joining at Guwahati Shri Mohan is getting SDA. 

Similarly, Shri Asish Chakraborty, LDC-cum-Cashier, went on deputation 

to the office of Human Rights Commission, New Delhi in the year 1998 and 

after completion of deputation period he was repatriated back to the 

Guwahati Bench of the CAT, after his joining at Guwahati he was not paid 

SDA initially but subsequently he has been paid arrear of SDA w.e.f. 

04.09.1998 to 31.05.2006. The present applicant also came from New Delhi 

to join at CAT Guwahati on deputation basis, subsequently he was 

absorbed, however, in spite of his repeated representations he has not been 

paid SPA from 04.10.1985 to 31.05.2006, although he is entitled to payment 

of SDA in terms of O.M dated 14.12.1983 and subsequent clarification 

- 
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. 4 Guwahati_Bench 
- 

issued by the Ministry of Finance; as such non payment of SDA to the 

applicant is highly arbitrary and discrimii a tory. Therefore the Hon'lle 

Tribunal be pleased to direct the respondents to pay arrear SDA to the 

applicant from 0410.1985 to 31.05.2006 

413 That it is stated that one Sri Monoranjan tas; lunior Accouns Officer of 

Central Board of Excise and Customs had approached this Hon'ble 
Tribunal through (IA No 33/2007, praying for direction upon the 

respondents for payment of SPA as admissible to him since his joining in 

N.E. Region on transfer from New OeihL The Hon'ble Tribunal was pleased 

to allow the Of A, No. 33/207 on 29.01.2009 with the direction to the 

respondents to pay SDA to that applicant from the date of his initial 

reporting/joining in N.E Region from New Delhi. Be it stated that the 

present applicant is similarly situated like the applicant of OA No 33/2007 

as because he was transferred from the office of Air Force Headquarters at 

New tielhi to join in the office of CAT, Guwahati Bench in the year 1985, as 

such he is also entitled for payment of SPA from the date of 
discontinuation Le. with effect from 01 -.11.1989. 

Copy Of the jüdgiiiënt and Odér dated 29M1.09 is 

enclosed herewith and marked as Annexure- 11. 

That it is stated that in spite of submitting repeated representations to the 

respondents aplicaifl has not been paid SPA from 01.11.1989 to 17.11.2005. 
As such finding no other alternative he is approaching before this Hon'ble 

Trib.uia1 for a direction upon the respondent to grant arrear SPA to the 
applicant from the date of discontinuation i.e with effect from 01.11.1989 to 

17.11.2005. 

445 That this application is made bonalide and for the cause of juslice 

5; CROUNIS IOR RELtEF(S WrM LEGAL RSI)NS: 

Si. For that the applicant has joined at Guwahati on his transfer from New 
Delhi and his recruitment zone, seniority and promotion are maintained on 
all india basis as such he is entitled to paytheit of arrear SDA w.e.f. 
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Guwahati Bench 
LT1& W4 

01.11.1989 to 17.11.2005 in terms of the ON dated 14.12.83, 01.12.88, 

12D196, 22.0798, 22,03.99 and 29.05.202 

5.2 For that it is specifically clarified vide O.M dated 0205i002; that SDA is 

admissible to the Govt. employees on their posting to NE Region from 

outside the region which supports the case of the applicant and on that 

score alone the applicant is entitled to payment of arrear SDA with effect 

from 01.11.1989 to 17.112005 

5.3 For that the action of the respondents in not paying SDA to the applicant 

w.e.f. 01.11.1989 to 17.11.2005 in spite of his eligibility is highly arbitrary, 

unreasonable and unfair. 

5.4 For that the ON dated 29.05.2002 clearly recognies the entitlement of the 

applicant to receive SDA and as such the respondents are duty bound to 

pay him arrear SDA from 01.11.1989 to 1711.2005 

5.5 Foi that refusal of The SDA frOm 0111.1989 tO 17.11-2005 to the applicant 

has caused deprivation to the applicant to his legitimate dues and, as such, 

the deprivation of the applicant of SDA is highly arbitrary and illegal and 

not sustainable in the eye of law, 

5.6 For that that in any view of the matter non payment of SDA to the applicant 

is illegal, highly discriminatoy and as such the respondents are liable to 
pay SDA to the applicant for the period wef. 01i1.1989 to 17.11.2005. 

5.7 For that in spite of repeated représeñtàtiOns and récOthiendatioh from the 

lower formation, no decision was taken by the higher authority for 

payment of arrear SDA to the applicant with effect from 01i1.1989 to 

17.11.2005. 

5.8 For that, similarly situated two employees working in the office of the 

applicant has been paid SDA after their joining on transfer from outside the 

WF Region. As such applicant is also entitled for payment of arrear SDA 

with effectfrom.1.11.1989 to 17.11.2005 on his transfer and posting to CAT, 

Guwahati from New Delhi 



.4 
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5.4 For that applicant is entitled for payment of arrear SDA in the light of the 

judgment and order dated 294022009 passed 'in 01 No4 33/20071 

6 	tietalls of the reñiedies 	usted: 

The applicant declares that he has exhausted all the remedies available to 

hinL under the relevant service rules. 

7. 	Máttér ñót prëvióusly filed or éiidiiig with any other COurt: 

The applicant further declares that he has not previously filed any 

application, writ petition or suit regarding the matter in respect of which 

this application has been made before any court or any other authority or 
any cther bench of the Tribunal nor any such applicalion, writ petition or 

suit is pending before any of them. 

8; 	Reliefs sought for: 

iJnder the facts and cicurn,tar'ces stated above, the applicant huubly 
prays that Your Lordships be pleased to admit this applicalion; call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought 
I for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 
that may be shown, be pleased to grant the following relief(s): 

8.1 That the HOñ'blè Tribunal be pleased to declare that the applicant is 

entitled to payment of SDA with effect from 01.11.1989 to 17.11.2005 in 

terms of the O.M dated 14123; 01.1288, 12:M.96; 2207.98; 22.03.99 and 

29.05.2002. 

8.21  That the Hon'ble Tribunal be pleased to 'direct the respondents to pay 

ar,ear SPA with effect from 0t1141989 to 17411.2005 to the applicant in the 
light of the judgment and order dated 2901.2009 passed in OA No. 

33/2007. 

8.3 Costs of the application 

8;4 	Arty other relief (s) to whjch the apUcai4 is entitled  as the Hon'ble 

Tribunal may 4eem fit and proper. 

Sr 	 - 
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4 	lute it order p ayed f6i i.  

During pendency of the application, the applicant prays for the following 

interim relief: - 

9.1 That the Hóh'blC Thb4i1 be Oleathd to dirt the idspohdehts that the 

pendency of this application shall not be a bar for the respondents for 

consideration of the case of the applicant for providing relief as prayed for; 

..... ...................................... 

Particulars of the 12.0 

 I.P.ONo. : 

 'DateOfissu 
 Issued from G.P.O, Guwahati 
 Payable at G.P.O, Guwaliati 

A. List 6f enclosures: 
As given in the index. 
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VERIFICATION 

I, 5hil SWd&sh I<irnár t)as, /o-  Late l3alahari tas, aged about 53 years, 
working as Section Officer, office of the Central Adniinistrative Tribunal, 

Guwahati Bench, Rajgarh Road;, Bhangagarh, Cuwahati- 5;. applicant in the 

instart original application1 do hereby verity that the siteinent nade in 
paragraph 1 to 4 and 6 to 12 are irue to my knowledge and paragraph 5 is 

true as per my legal advise and I have not suppressed any material fact 

And I sign this verification on the J7(day of [ecember 2609 

~ - 



- 	. 	. 	.,,. 	. 	. 	. 	. 	. 	.. 

No 1/15/85 	stt - 	 AExuE-i 
GOUT OF ND'IA  

CENTRAL ADMNrSTRATIVE TRIBUNAL 
PRINCIL BENCH . 

F A 8 1.1) V U I H 0I.J 	;•J ELi 1) L LIII 
UA1LU : The 18th Nov 85. 

P FF1C 0 RD ER 

	

Tho fol1owj6g LDC borne on the Cad rd 	C indiQated against their names are appointed 	' 
as Lowcr Djvjso'5 Clerks in- the Additional 	. 
Bench of the Cerital Administrative Trjbu,al 	1 	• 	flG1 Cuwahatj on the uu.l deputation to 	for a\ 

the dates indicated 9 

S. NO. Name 	. 	from which Date of Date of 
transferred 	reliew— Joining 	. 

in9 
 

Sh Kamj-nj Mohan - P1/0 I&0 	27-9-85 	4-10-85 Rabha, 	. 	. 	. 	(A/t) 	(F/N) 

2o Sh 5uadsh Kumar - A.F.'qr - 31-10-85 13-11-85 

	

(A/fJ) 	(F/N) 

2; 	Th above mentiOned officers u.l1 be 
treated as on deputation and will be governed 	. 
by the terms. & Coflditjns laid down in the 
-Ministry of Finance (Depattment of Exponditu0) 
O.M. 	-. 

. NO, F, 1O(24)E. 111/60 dated 4-5-61 as 
amended. from time to tjme 	The above mentioned 
officers are allowed to draw their Grade Pay as 
L,D.c e  in.thojr pCrentDepártmcnt plus 20% 
thereof as Deputation (Duty) Allouanc 

(o.P. KHOKHA) 
DEPUTY REGISTRAR 

Copy to :- 

1.Pay.& AQcounts Offj, Department of Personne 
& Training, Nirwachan Sdan. 	 ' 

Cash, Accounts & Budgc't Section (uith'2 spare 
copies), 

Dy Rcgjstra, Addi Bnch Guuah-i, Ca.-.. 
administrative Tribunal. 

4,, Senior Administrativ e  0f'icor, GAO/P—i, 
C—Ii Hutrpe0ts, DalhousieRaod, New Delhi, 

5. Shri S.D. KL.mar, Une Secretary, Ministry 
of I&B, Shashtrj. Bhawan, Now Dolhj 

Persons Concorned  

H 	 H 
S 



-Is-- 

-2-- 

7. Personal FUe/ SBook0 

B. Office Order ,  Roster 0  

9. Spare Copies 

(o.p. KHOKHA). 
DEPUTY REGISTFR 

ii DEC?1C9 

Guwahat 
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(Typed True copy) 

No. 20014/2/83/13. IV 
Government of India 
Ministry of Finance 

Department of Expendituié 

New Delhi, the 14th Dec'83 

OFFICE MEM(RANDUM 

Sub: Allowances and facilIties for cIvilian employees of the Central 
Government serving in the States and Union Territories of North 
Eastern Region-improvements thereof. 

The need for attracting and retaining the services of competent officers for 

service in the North Eastern Region comprising the State of A•ssam 

Meghaiaya, Manipur, Nagaland and Mizoram has been engaging the 

attention of the Government for some time The Government had 
appointed a Committee under the Chairmanship of Secretary, Department 

of Personnel and Administrative Refom., to review the existing allowances 
& Administrative Reforms, to review the existing allowances and facilities 

admissible to the various categories of Civilian Control Government 
employees serving in this region and to suggest suitable improvements. 

The recorurendations of the Committee have been carefully considered by 
the Government and the President is now pleased to decide as follows: - 

I) 	Ténüréof posting!deputatioñ- 

There will be a fixed tenure of posting of 3 years at a time for officers with 

service of 10 years of less and of 2 years at a time for officers with more 
than 10 years of service, Periods of leave, training, etc., in excess of 15 days 

per year will be excluded In counting the tenure period of 2/3 years. 
Officers, on completion of the fixed tenure of service mentioned above, may 

be considered for posting to a station of their choice as far as possible 

The period of deputation of the Central Government employees to 

the States/Union Territories of the North Eastern Region, will generally be 
for 3 years which can be extended in exceptional cases in exigencies of 

public service as well as when the employee concerned in prepared to stay 
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Guwahati Bench 
wit qrg'1t 

longer. The admissible deputation allowance will also continue to be paid 

during the period of deputation SQ extended, 

ii) 	Weightage for Central deputation/training abroad and Special mention in 
confidential Records; 

ii) 	Special (Duty) Allowance: 

Central Government civilian employees who have all India Transfer 
Liability will be granted a Special (Duty) Allowance at the rate of 25 per 

cent of basic pay subject to a ceilthg of ) .400/- per month on posting to 
any station in the North tastern Region Such of those employees who are 
exempted from payment of h:ome Tax will, however1 not be eligible for 
this Special (Duty) Allowance. Special (Duty) Allowance will be in addition 

to any special pay and pre-Deputation (Duty) Aliowarce already being 
drawn subject to the condition that the total of such Special (Duty) 

Allowance plus Special pay/deputation (Duty) Allowance will not exceed 
Rs.400/- P.M. Special Allowance like Special Compensatory (Remote 

Locality) Allowance1 Construction AUowance and Project Allowance will 
be drawn separately. 

Sd! SC MAHALIK 
Joint Secretary to the Government of India 



Jll  

NL 

COURT CASE 
.L. 	 . 	 MOST IMMEDIATE 

I........, '. 	 . 	. 	Cabinet Secretariat 
• (EA.'I Section) 

Subject 	Special Duty Allowance for Civilian Employees of the Central 
Government ser'ing in the Stntc and Union Territories of North Eastern 
Region - regarding. 

SSI3 Directorate may kindly refer to iheir UO No.42/SSI3/AT/99(18) - 
2369 dated 31.03.2000 on the subject mentioned above, 

2. 	The points of doubt raised by SSB in their UN No.42/SSI3/AT/99(18) - 
5282 dated 2.9.1999 have been examined in consultation with our Intengrated Finance 
and Ministry of Finance (Department of Expenditure) and clarification to the points of 
doubt, is given under for information, gtiidance and necessary action 

i) 	The Hon'ble Supreme Court in their Judgement 	 CenU*AdM,'m*UVWH f delivered on 26.11.96 in Writ Petition Np. 794 
of 1996 held that civilian employees who have 
All India transfer liability are entitled to the grant 
of SDA on being posted 10 any statioii in the N.E. 	 7 DFC 2C, region from outside the, region and in ile following 
situtation whether a Central Government employee 
would be eligible, for the grant, of SDA keeping in 	 (uwahati Bench 
view the clarifications issued by the Ministry of ovi 
Fmance vide their UO No.1 1(3)/95.E.11(B) dated 
7.57.  

A person belongs to outside N.E. r'egion but he is 
appointed and on first appointient posted in the 
N.E. Region after selection through direct recruit- 
nient based on the recruitrient made on all India 
basis.and having a commonkentralised seniority 
list and All India Transfel: Liability. 	. • 	. 	 NO 

An employee hailing from theN.'E.Rcgion selection 
on the basis of an All india, recruitment test and 
borne on the Ccntralised cadre / service ommon 
seniority on first appointment'and posted in the N.E. 
Region. He has also All india Transfer Liability. 

Contd - 2/ 

'F' 
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f 	 ii) 	An employee belongs, to NE kegion was appointed as 
Group 1 C' or 'D' empl9yec based on local recruitment 	 t I 

118. 
when there were no cadre rules for the post 	

0UWRtt B&%C%1 

J 	
(prior to grant of SDA 'vide Ministry of Finance OM 
No 20014/2/83 - E. IV dated 14 12 83 and 204 87 
read with OM 20014/161.86E.11 (B) dated 1.12.88) 	NO 
but subsequently the potJ cadre was centralised with 
common seniority list / promotion / All India Transfer 
Liability etc. on hiscontinuing in theN.E. Region 	 JA 

though they cafl be transfered out to any place outside 
the NE Region havin All India Transfer Liability. 

An employee belongs tpN.E. Rgion and subsequently 
posted outside N.E. Regiot whether he will be eligible 	YES 
for SDA if postedltransferrc.d to NE Region lie is also 
having a common All India seniority and All India 
Trnasfer Liability. 

An employee hailiig from NE. Region, I posted to NE 
region initially but, subsequently transferred out of 	YES 
NE Region but r-posteçl to NE Region after sometime 
serving in non NE Region. 

The MOF. Deptt. o f Expdr. Vide their UO No.11(3)195- 	In case the 
E.11(B) dated 7.6.97 have clarified that a mere clause in 	employee 
the appointment order to the effect that the person 	hailing from 
concerned is liable to be transferred. anywhere in India 	NE Region 

does not make him eligible for the grant of Special Duty 	is posted 

allovance. For determination of the admissibility of the 	within NE 

SDA to any Central Govt. Civilian employees having All 	Region he. 
India Transfer Liability will he by applying tests (a) whe- 	is not nti- 
ther recruitment to theService/Cadre/Post'l's been made 	tIed to SDA 

	

on All India basis (b) whether, promotion is also done 	till he is 

	

on the basis of All India Zone of promotion based on 	once transf- 

	

common seniority for the service / Cadre / Post as a 	erred out of 

	

whole © in the case of SSI3/ DOS, there is a common 	that Region 

recruitment system made on All India basis and promotiOnS 
nicalso done on the basis of AllIndia Common Seniority 
basis. Based on the above criteria / tests all employees 
recruited on. the All India bsis and having a commOn 
seniority list of All india basis for promotion etc are eligible 
for the grant oISDA irrespective of the fact that the employee 
hails, fromNE Region or posted' to NE Region from outside 
the NE Region. Contd 3/- 

A 

• 	 ____ 

.i.__ 
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vi) 	Based on point (iv) above, some of the units of, SSB/DOS 	it has already been— ff" 

	

have authorised paynientof SDA to the emplo'ees hailing 	clarified by MOF 

	

nt r,r,le(l within thNEReionWhUe 	that clause in the 
irom 1M 

in the case of others, the DACS have objected payment of 	appointment 
SDA to employees hailing from NE Region and posted 	order regarding 
within the NE Region irrespective of the fact that their 	All India transfer 
transfer liability is Alilpdia Transfer Liabilitior otherwise. 	Liability does not 
in such cases what should be the noTm ror payment of SDA 	make him eligible 
i.e. on fulfilling the cit&ial. of All India Recruitment Test 	for grant of 
& to promotion of All India Connon Sehiority basis having 	SDA 
been satisfied are all the employees Eliible for the grant of 
SDA. 	 . 	 . 

vii) 	Whether the payment made t ospm employees hailing from 	The payment 
NE Region and poted in NE.Region be recovered after 	inade to emplo- 
20-9-1994 i.e. the date of deis,ion of the I-Iônble Supreme 	yees hailing 
Court and/or whether the paymeifl of SDA should be allowed 	from NE Region 
to all employees inCluding thost hailing from N.E. Region 	& Posted in NE 

with effect from the dateof ,  their appointmtht if they have 	Region be reco- 
All india Transfer Liability, atd ire pomoted on the basis of 	vered from the 

All India Common Seniority Lit. 	• 	 date of its pay- 
ent. It may also 
be added that 
the payment 	 U 
made to the 
ineligible cmpl- 

• • 	 oyce hailing 
from NE Regin 
and posted in NE 
Region be recov- 
Ered from the 

• 	 , 	 Dateof payment 	• 
• 	 • 	

0 	
Or after 20th Sept, 
94 whichever is 
later. 

/ 

• 	 Contd 3/- 

iii 



his issues with the concurrence of the I inance Division Cabinet Secretariat vide Dy.  No 1349 dated 111099 and Ministry 0, f I illance (Expenditure)s I.D.No 1204/E JI(B) dated 30.3.2000. 

Can Amnfl irw 

*WTR 

Sd! 	 11 DEC 2O9 

Guwahati Bench 
• 	(P.N. TIJAKUR) 	 • DIRECTOR(SR) 

• - 	1: 	Shri 
Shrj R.P. Kurcël, Director, SSB 
Brig (Retd) G.S. Uban, 10, SIT 
Shri S.R. Mehra, JD(P&C), DOS 

S. 	Shri Ashok Chaturvedi, JS(Pers), R&A\V 
Shrj B.S. GihI Director of Accounts DACS 
Shri J.M. Menon, Director Finance (S), Cab.Sectt. 
Col. K.L. Jaspal, C1OA, CIA 

Can, SecU. UO.Nkj.20112/99 - IA - 1 - 1799 datd 2.5.2000 
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(I.  

To 
The Deuty 1!egistrar 
Central Adnhinistrative Tribunal 
Guwahati Bench 
uwahat 

	T1 

Dated, Guuahsti, the Eth Feb' 2001 

ub Prayer for payment of SDA interns of C.!. dated 
14.12.83, 1.12.88, 22.7.98 and also intern of 
clarification issued by the Cabirent Secretariat 
(E.A.I. Section ).Nei Delhi,. in consultatior with 
the department of .  expenditure, Yinistry of Finance 
while pOint8 of doubt rained by SP in their 
letter dated 2.!49. 

1espccteU 5i-r, 

like to draw 3four kind attend't Ion on the 

subject cited above and fuvthev, be to t3tate t.}t t}e undr 

signed was Initially appointed as LDC in the year 1983 at 

AirForce. headquarters at 11ew'Dethiunder Government of India, 

Minstryof Defence, I'ie.w Delhi through open market corn:etition 

i.eI through Staff Selectlpn Commission. I have served in the 

AirForce Headquarters at New Delhi for about 2 1/2 years and 

thereafter the undoraincd, initially joined on Dcptrtt Ion 

basis in the Central Administrative Tribunal, Guwahati Bench, 

Guwahati in the month of Iov'1985 	I have been paid SDA since 

my joining in this office on depitat ion basis till iovemher, 

1989 in this connection it is relevert to rrent ion here that 

earlier the undersi€ncd is found iliagiLkia elible for grant 

of SDA by the authority but ourpisinrly the r'ayrrert of SDA 

•\ 	has been stopped from the date of my ahsort ion in this office 

for the reasons best miown to the authorities. 

It in ro)cvcnt to mention here that In the memorandum 

of offer of appointment letter under the ?ln1try of efence 

it is catagorically stated that the aI:rointrint  carries with it 

i DEC 2'9 

G.uwaat Bench 

,NwftRE- 

- 

r 
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Guwahatj Bench 

the liability to serve in any part of. India and accordingly 

the undersigned was initially poitc1 at. Vow Delhi • It In nino 

relevent to mention here that even fter my absorption in this 

office on permanent basis the liability7 to serve In any part of 

India i.e. in the otherrd the corditj,r, of All India Transfer 

Liability still continue5, in'V,16, connection 1 beg to state 

that the seniority as well as promotion., both the in the Cadre 

of LDC and UDC are being rnaintairi.n All India basis, I also 

beg to state that it would be,evident from the offer of promotion 

order issued under letter No,. PB/1/77/91-Ltt.11/ 

dated 6.3.96 	that th'e,u,ndersitned was considered for 

promotion to the cadre of As sistant on All India basis and 

posting order was 1sued'to the proniotloral post at Ahfledabad, 

however the undernij ned could: not joined at Ahnedad due to 

Health ground ( copy encloied 

I beg to further state that after stoppage of my 

SDA I represented before the' competent authcrities for payment 

of SBA, at that re].cvent point of time clarifict ion waq aou -ht 

from the Ministry of Deferce i.e. from ny parent office whether 

LDC in the Mlnistry of Defence carries all India liahil1tie 

or not, it would he cvidnt from the letter bearing no. Al- W/ 

2294.0 /5W3/ 1 IC -2  dated 11 .4.91 that the under sincd while 

serving as LDC in the Ministy ofDefence , New Delhi was 

saddled with Ali India Transfer Liability as such unde" - sined 

is iii igg ib lm eligible for grant of SDA even after my absorption 

in the present Department,'more so iniew of the recent clari-

fication issued by the Cabinet Secretariat regarding entitlement 

of SDA in respect of ierm.anert resident of this reior after 
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details consultations with the Department of expenditure 

iin.tstry of Finance New Delhi while points of doubts raised by 

• 

	

	the SB vide their letter dated 2.9.99 and the said clarification 

regarding entitlement of SDA for Civilian imployees of the 

Central Government oervint ,, in the State of 	. criOn has been 

clarified and the said clarification waf3 c,i-ru1atcd vide rcrnoan 

• 	duni dated 8.5.2)- by thc offlce of the DG, of security 

New Delhi. 

In vici of the aforesa4.d c1a'lflcttIofl Issued by the 

Cabinet Secretariat the undersincd is eligible for grant of DA 

in terinof memorandum dated 14,12.83, 	12.88 and O.l. dated 

22.7 .93, therefore you are.requested to ar"ange I.ayment of SLA 

to the undersiinCd for the cur'rcn.t month and, also arrange to 

pay my arvcar SDA from thc date, of my absorptiOn in the present 

epartment. All d relevert document5/letter3 stated above are 

enclosed for your kind penal 	indl:, intThtte your decIsiOn 

to the undgrsii.:fled rega'ding payment 'of. SDA to the undersigned 

as early as possible' 

Thanking you, 

You 's faithful ly 

( SDESH r' 'DAS ) 
Care Taker 

Central &dmthistrative - 
1rihunal, Guwahati Bench. 

c,J%Na 

'i' 
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N 	111/98/Estt/ 
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1iTT 	 TTItk 

Central Administrative Tribunal 
Guwahati Bench, 
Rsjgarh Road, Bhnngagarh, 
GUWAHATI-781 005 

To 
The Derut 1y Rep.strar (Rules), 	 • 

Tribunal, 
• 	iICiP;al.BenchKarj.dkot House, 

• 	Copernicu: 	q, New 	lhi—Ol. 

% b 	ant of SpeciiiiDoty Al1oiance to Sri KM.bha, and Shri. S.K.oas,Care_taker.,reg. 

Sir, 	- 	- 

With reference to the abov, I am directed to forward 
herewith the self cOflt1ned 	

tzint 
and S.K.Das,Care_taker of thjs Bench 

seeking grant of Special aity 
Al1o'ance. In this Connection I am directed to say th

a t both the 
off i,cia.ls initially joined this Bench on deputation frcxn the 
Ministry of Information & Bro.adcting & M1sty of Defencb,Ajr 
Force Fkadquarters New Deihiresctiv1y, Subseqtjentiy,they were 
absorbed in this Bench and ar COhtui.nr3 as sich till date. After 
the introduction of

,  the All IndLa. Sniority List the officials 
have claimed Special Daty Allawance. The copies of the office not 
in that regard are enclosecb for kindperusal. 

/cordingly, I am directcd to request that necessary 
instruction reagardin 	r3nt of Spcial Dity fllovance to t he abov 
officials rnay kindly be isSued or further action at this end. 

Yours faithfull , 

• 	 (w iL) 
DEIUFY4(S  

• • Enclo: 1.Ropresentatjon ih briiinai----4 sheets. 

	

2.Oopies of Offi,clb note 	----'1 sheets. 

'Guwahati Bsch 

irc 

11' 	ZVO 



	

AMNE)WR 	5LAQJt'Lc 

ra .NO.17/I8/99/EII  

• 	 j1'ct, 	 __________ 	 ' ______ 

"IUNTRAL ADMINISI RA1 IVE 1 RIItUNAL 	 1 

1rincipal Bench, New Delhi  

Fandkot House, Coperrncus Matg, 
New Delhi - 110001  

~

ch Dated*'06.7.2 001 ' 

- 	 -- - 

padinanabha,  

..UfldG Secretary to Govt. of India.  

I4in. o personnel. Public GrievanceS & PensionS.  

Doptt. of Personnel & Training.  

North Bl,ck. 
• 4ew Delhi..  

•Subject$ Graflt of 8p1. Duty Allowance to Sh. 1(.K, 
Rabha,afldshri 5.K. Das, Car.taerreg. 

I am directed to refer to this officekof even flUItibeX  

dated 09.5.2001 on the subject cited above and to enloae  

ated 02,5.2003 ia*ued by betewith a copy O: MemOrafld. d  

1' 	th Cabinet Secretriate. with the request that the deciSiOfl 

taken in the matter may please be intimated at an early  

date: as the officials are pressing very hard.  

Toure faithfiUY. 

I 	-1 
( iN lb SR .SAV  

• 	 ,. 	 . 	

. 	 DEPUT? REGISTRAR (E)  

coP . 	 0 

 Registrar. CAT. Gwahati Bench, Quwahati  

w.r.t. their.  'letter. NO.OA./3.11/98/Ett. dated i1.S.O1  

	

for information. • 	 • •  

ANILI.SRIVAST  

DEPUTY REOIS'rR.AR  

10 

" 
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New l)elhj dated the 29 May, 2002 

QILcej'yj)UM 

Special l)ut y Allowiticc lir civil iaii employees of the Ccnu al 
Government Serviup in tIle Stale and Union 'territories Of ,  North tastcrn RCgIHI incjdin Sik kim 

s i14 cc 

(;over, ilient Of I ndi a 
Ministrycjf Finance 

f 	17 OEC2O9 

Guwahati Bench 
JT& 

The under signed is diietd to rt'er to this E)cpaiimcnts OM No 2001 4/ 'S.L 
Ely dated, I 1. 12.83 and 21)4, t987'red with OM No 20011/) 6/R6.E JV/1 It (H) dated A 	1. 12.88, and OM No, II (3)/9$..i 11(11) ilL I I 1996 on the subject mentioned ahove 

Certain inccrIlivcs weic granted to Central Govertijitcut etnploycespostç 1j in 
NE region vide OM di. 14. 1283. Special Duty Allowance (SDA) is one of' the 
intcntiveS granted to the Central 6UVernmem Cmplovees havirg All India Transf 
Liability', '[he necessary clarjliatiori lir Jctermining the All India Transfer I 	 ility 
was issued vide OM dt.20.487 'laying 'down that the All India Transfer LiabiIiti of 
the members of' any servicc/cadror incumbents of any post/group of posts has tt be determined by applying ih tcsk of,  tecriiit inCiit lone, [)Wlflotion 'one etc , i e, 
wlic(Jir rccnJitrlIeflt to ;crvi3e/Cadr&1)s, has hceii made on All India l)asis and 
whether prornol ion is also, (IOflC o(i the ha i s of an all I tidia common Seniority hst for 
the scrviccudre/I)()sI as a vlfflk' .A mete cl;u ise in I lie appoint rilent lettet to the efkct that the 1)C1SoIt C&)flcernctj is liable tO he ti aiislrrcc1 anywhere in India, did not make him eligible tbr' the grant of Sec.iat Duty Allowance 

Some employees working in NE rciort who were not eligible 1r giant of 
Special Duly Allowance in accordance' with the ot di s issued from time to ti inc 
agitated the issue of paycytt of, Special l)iit\ Allowance to them heloic CAT'. 
Guwnhaij Ucnch and iii ctrtain cases (Al' upheld the piayer ot' employees. The 
Central (Joverruiei,t tiled appeals aainsI ('Al' orders which have been decided by 
Sujirenie Court of India in favour of' IJOI The l -Ion'hle Supreme Court in judgement 
delivered on 20.9.94 (in Civil Appeal N. .12l of I 903 in the case of Uol and Ors 
Vh Sh. S. Vijava Kurnar and Ors) have up)ield the sithnissiL),ts of the 

GOVCrIHUCIII of India 
that C.G. civilian Employees who have All I irdia 'transfer Liability are cit itled to the grant.. of Special Duty Allowance on being posted to any Station in the North 

Eastern Region front outside the region and pecia! Duty Allowance would not be 
Payable merely hecnus of a chjusc in the,  ;ippnirit Tilcul order relating to All I iidja 'I'ransfcr Liability. 	 . 

In a recent appeal tiled by '('clecoin I )cpai I went (Civil Appeal No 7000 of 2001 - atising out ol' SI ,P No 5455 of I )O) Supr ewe (oiirt tf India has ut'der ed on 5 10.2001 that i!ii; a)pCai IS (''!((l by the LId.','tw'n! ( , 1thiS ('otlit iii the case oft I01 ' ()is vs S \/iiyak 	Ow: tel)uIte(I 	l')'i I (iipji ) SC(' 6'19 and filIowcd 40 in the 	of' t JUl & Jrs vs 	 ( )t'tice;: A';soci;iti,i 'Grouji C' l')V 
i 
\) 



4 	

1 

•f'_ 
apt 

(Upp I) 	C( 	157 	1 hUdor 	tins appi 	is 	 he iflncd iii I IVOHI nn the 1)01 	1 
JInuhle Supr thn 	oJrt lurthi or deR d that whatever amount has been 	paid to the trnploycc 	by wayuf SI)A will riot 	iii aj 	 ( mt 	he it covered from them iPspite 01 
LI)( fact that the a€PcaI has b1cn 	lOW al 	(I 

5, 	In view of the afresaid jud 	enlents 	the criR na for payment of Special I )uh 
Al FoWancc as Ui)irtld h 	the Supi cin 	cowl 	it itt 	ikd as undcm 

"The. Spe(;ial 	I )uiy 	A!Iowrnce 	sInai I 	be 	admissible 	to Central 	Gvernmcnt 
employees having All 	India l'iaiisftr 	I iahi lity on posting to North Eastern 
region (including Sikki iii) Iiotii 1)111 ST(II 	the region" 

All cases For grant of Special Duty Allowance including those of All India Servide 
Officers may.bercgujatecj strictly in accordance with the above mentioned criteria. 

All 	I lie 	M inistrics/Departnrcmit s 	etc. 	arc 	i c(luestecl 	to 	keep 	the 	above lUStfUCttOnS 	ill 	view 	For 	strict 	compliance 	!uriher, 	as 	per 	direction 	of Hon'blc Supreme Cowi, it has also been decided that - 

---- 	----- 	(1)- 	 alu;idy 	j'td 	on 	act 	w'nI 	of 	i>ecial 	Duty 	Allowance 	to 	time incligibl PCI Sons not qualifying the criteria mentioned in 5 above on or before 
5 10 2O I 	1n h Ist tric ciii e of 	iud1cmnuit 	of 	the Supreme Court,i will 	be 
waived. Uowever, • 	• 	• recoveries, if any, already made need not be refonded. 

The aniount 1)aid onaccoiint of Speci:il Duly Allowance to ineligible persons 
alter S. I 0.2001 will he iccuvered 

l'hese or'dcr 	will be applcabic twittili.y j??jjj(-jjj,/is for rcufating the djaims of 
!slands SpCciaIDuty) Allow'anc( 	which is p;i able on the analogy of Special (Duty) 
Allowance to Cmrtr'a1 	(;ovcimimiiii( 	(.;ivili;in 	employees 	serving 	in 	the 	And,aman & 

•. 	
Nicobar andak$haIwee1) Groups ç,f Islands. 

• 	 8. 	In thcij' application to employees of' Indian Audit & Accounts Department, • • 	 'these order.s issue in Consultation 	ith the comptroller and Auditor General of India. 

J ' • ' 	
(Ni'. Simigh) I, • 	 • 	

I • 	Under Secretitry to the (;o%'ernrucIlt of India. 

All MinistrksfDepartrncj,t 	Of the Government of India, etc. 4 

Copy(with spare copies) to 	AG ; UPSC elc. as per standard 	 rsellh 
list. 	

0 

0.01  

- DEC 71(9 
41 

GuwahTh Bench 
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I: 
p13/15/1/2000-E81l. rr 

•\ '1 \"1 	
, .1O(TNTS77z4TJY ThI 	AL 
/ 	 7O4 I n1i.i(if 

ANN EX0 

Ocar 
 Oirg 

I 	 I 	
Cop'1)i°''3 

- 	
ew 	11i- 10001 

L

• ,. 	 rnt.td :0.5.11.2003 

711t3 1?t gi .rcir/VY. rgitI' 

Ce,,tiai 	
1il)IJIv1 i 

\A11 Outlyii)g 	nc1le3. 

Sub: FINAL. sEN.TQR.rrf LIST IN TIlE GPADE OF UPPER DIV1STCWAL CLERK 
TNC,A,T. O10E2fl1MLIS BASIS AS ON 01.1J.198 

Sir, 

' I 	•Jfl 	jii'l,(1 j 	n-,ftr to t1,i.s ()( i' 	1I'I. (rr Or 	,unb:r 

cJate(J 31 f2.200.3.00 
   t.1w..lxw ,ncnt. joJJ& subjeot 	Jo 8:ly I ? I. 	11 

0jcO ji')t) 	rFt 	
011 thO 51J1)jCG t I)LVO l(/(J' 00118 j(3(7(,l t1J l.'I 	r 

I)  

iroof iofl$ 	rqlJ I reel u(,(klr 	lu I (8 IULVO 1)00(1 (WI/JO (fl' (110 !A 818 	f 

I ho 	I foriwl 1. i oh 	SC,' 1. by I.1u 	 I J*on;!lL8 . ft. 00 	 ry I ,r 	(/ 

p9.rLjcuJa.r 	from I.he 	.itr iO3 	
1X8)k 

I3el0 ifl 	Jin.1' GO 	fl 	000(1 

offiCi,1 . 	
Thc fJi,2i,)g 01)J0GL)(P WJ,JOII Jtvl/ o moo'!. 

	1ivo lon 

rej0C- 	by the 	del'S of the . Hon 'ble Q I rm1). 	SCJfl te 

III! ilI (1O 	J11)li 	(;).p reject; 0(1 	t, ho rP4)(801) t. t jQflS 81J 11 be 	sent 

to r preset) t.i 1. 101113 t.9. 

2. 	The 3eI)Lori tY I it 18 boitlg 
j$SIJrAI 	)mpICflIC111UJ00 of 	urt 

order d.t.ed 18.04.2001 nd Q3.09.2002 	
ssed by t.li lJn'bJe Er;kuJI 

i-,cJt of the centrLI .,4dmifli9t.lt j 	
TrillJi) I in OA 160/2000 	NA 

No. 632/2002 respeCt 	Iii the 9.tter of N. K. 	1itCI1 	P11 I1 

	

p13 Ors. The senior I ty Ii:; t. Ms been prepre4 
fl 	 Of 

/ 	
lcJi rod; jon/f Ll,e lion bIe Yr (butial '3 

orders in tl'c af01eS Id 

ad Wi tIi t,1e detS ion of Hon '1)10 Supree 
cxuirt in the ntt tor C. A. 

No. 2704/.97 H. 	
V. Cvifld 	JIabh Sc Ors and Cvt. of 

instruct jS 01) f,l,o 	
issued from t ime to t izne, A copy 

	

the SOIl inn ty I jut. is sent h,2reW1 th for circulation 	nSt the 

UflCs/ot(i0 Is. 	Tt 	is beii' nide cItr f.lvit. 	
1.1113 is 

sujeCt to the OutcA)lfl13 of the decision ( t1,e Won 'ble 
	pies1' 

2.5280/2002 nod ny other Court. oS° jtJi1, 

if any, on the issue. 

11 DEC 

Guwaati 

'I 

Iv-.  

• 	. 	.. 	' I} 	1)000 

3, 	4 	Ii ne 	in 	i:ntif irmal. 1011 01 tIIO 	0(I 11)1 I l. • 

01 001)1/ ,  tOIl to , 11 	)lIC001J 	m/i.y 1)0 50rJ. 	IJS for Oil, i - crc 101 Is. 

,,'u1'% In i I,!II(1 I ly 

TA 

	

• 	 : 

	

Copy 	 • 	- 	
pI?INCIP.-tL ,?rnT.cTl? 

1. 	

AR 

/ 	'flo 	1hi8!0W, 	• CAT, 	J('I)lJ!1lI1ZlI J3481b1I -1.1I 	I.l1' 	I','.ltl0 	to 

:.Ippr I so 	the 	lfoiJ l I i 	cAT, 	E:'i 	I nm 	 Ii 	n boIl?. 	(.110 

5j)1mCt1t& 	
of its Order iJ:tOd 02.09.2002 

ion, • CAT, Fri no i;.1 	onCI), tew I1 13 - for nfornl'lt 3011 

:1l)d (,i,'tllt)r ,1.y 
A 11 UDG/O ic in Is in the Pr Inc ipa I 130,,ch hhostl 	1rn0S 

nrc .jpj)earitlg ii) tIle 	
Lisi-. FuImJ St51JOr1 ty  • 

Gun I'd  

	

• 	 - 	 • 	\L 

I 

\ 



FI4L 5ThTCTY LIST OF U. D. CS. tW j1j EW)L4 4SIS AFFOThThD,4 	J)pq4j,'1'.tt I i. W17J) - -. 	 - ---/ . - 	 AS CV 01.,  11. 1989 IN C7)Z4j A W2NIST14 TTVE mxwi. 

ô t1 C 1cr 	 1 	 =a ry  
,j i.j.!J 	catflfl 	J 15H-J? 	, 	 - , 	jr I. t$flt 	 :zrnt 	 01 	Ahs>:'j'I i.q I, /!lC-12 Where the,' 

j 	iu',', #In ,' 1 XI 	is 
Za&SCS1CO[E/- CiT 	 /ofUii' iii 	' 	jxsted 

/C4T 

- 	2 	 3 	4 	- 	 - - 	 ---- 
.----- 	 ----- -.- -----------------'--------- 	--------------'----- 	- 	--- 	____------ 

 
Sit-vejxJer Pr.s-'-c  

8.4., B.L.  
JUIX;  

-/ 	9j,,/ 	 ; 09.09. 5 / 	S. 	I /'.':a: 	 .. C. 	 Ii:-i.02..€7 	Principal  
U.D.C. 	-f AbsOr:kI 	,' Inch 	- 	I w.e.f. 5.L:m 

2 	Sn 	AuiJiiA u.a 2 	 10 0' 46 I 	No 	4/) / 	 LFX"'0 7 	 4 05 87 	Thn,a/ore 	, 4dfo. S. u 7-3J 3 	 Lit' 	 dbco'd fl4 / 	 w f 27 j Ij 
I 

 

330 - 	 101 Re tii j oil 
3107003 

4 	S' i L¼1 1 T-' / Si i'i 	15. 04 49 	M 	, /o c i n . 	 L D. C 	 ,2 02 87 	01 1' "1 	/ 1x1/pur 	 ju/jp S' c. - 	BA, LLJJ 	 -: 	I 	I ('4171Q.) 	 / 23.10.80  

• 	 I 	 / 	I 	- 	- 	 __--_.-.:_. 	I 	- 	--1 

Ara-nnw 	01.05.46 1 	Ot'r. 	11c Guard 	I 	L 	 1 /1.03.37 INI 01. iz..i 	/ 	 / sw 	 / 	K.?. 	 1 	18.03.81 	1 As U 	/ Ab3or!I 	5..95 I 	330-5501- 	,' 	/ LT.0   

13.02.51 1 	I C.R. P.?. 	 1 	Lj-22. 12.71 	/ QS.(?8.Se? 	/ 01. 11..[i 	/ /z:aJorc 	I 4ll 	S.0. / K.A. 	 - 	,' 	i1,I 	 ,' 	L•Th-23.5.5 	/ LqJc 	I .-1borb'd 	w.e.f, 11.5.98 
LIX; 	I 	 - 

- 	Si 77..'-"n 	11)r 11 Zr? 	' 04 ' 	 I ' 	 JX31 7 72 	23 (' 	01 11 	1 	/Liiyl Ja, 	, 	4cLi oc S. 0 
LW 	I ,-lbsur1i :i: 	/ 	 / w.e.[. 

/L-7X; 	I.03j9 
-. 	

-- 
VO 

641 
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I 1 

j0.31.6I 

,' 	j5.01.55 
 

S.t. 	J 
: f 	 I 

I 

' 

IR•'si1  
01.(37.b3 C/ 	P..V. 	5i115h I 	/7.06.60 / Th 

975-1660 

.. 

5 IHigt:urt of I 	Jr.As:. 
S 	 - . 

I 	L P.K.Mishra 1j73.02.62_11  M 
1 I 

	
com, 	LL.B - 	. 	. 

- J0r !S 5 3.7.84 
1 	780- ISO 

- 	. 	. 	- - • - : 	. - 	--I - 	- - - I- 

I 02;03.51 	
/ No I 	V 	- 	- 1 	LD..C.S 

Sb. M.D. Manjrekar 16.03.197 4 
• I S 260-4J 	- 

I 	Uzstt. & 	sswn I 	I2J.2. 
I Sh 	Iri S/i/i £us/1 1 	01 .O1./ 	I - 

I I 	-urt E&1,i - I 	280-tOO 
1-latric / 

/ 	19. iO.53 	I I I 	11s(a / 	pt t . I 	C1ci 
Hishr.i  01.07. 83 

I I L S. C. 975-1 660 

------
5* 	1 S/i. 	B.D. 	1bcra 1 00.01.52 SC I 	Ln:tt. 	of Posts Tsta1 	•tsIt. 

01.0!. 86 

1' 1 1 	975-1670 

	

Sb. K.H. fiLe! 	1 23.03.51  

	

1 v.Oxr. , LI.. ii 	 I 	 I 

7 

I 	11.03.86 1 	QL 1J.s:v CLan/ig;-irh 
s. uc / 	Ab5obeO 55 1 

I uir 

.c. i2./9i8 I 	OI.J.89 	I 

I 
,4hsnrba 4 	1 
As LTC 

89- 
I As LX 	I Absrbed 

/ As LW 

; 	12.12.85 	1 O1.1i.5i ttack 
I as U).: 	/ Absorbed as 
I:6.3.88,UW I LIX 	I 

-04.08.86 	1 01.11:59 	1-3JLtack 
Absorbed as 

:urc I 

- 	/ 04.03. 1986 1 - 	01. 11.89 	1 z/xi / 
As LW - 	/ Absorbed 	I * 

As LW 

-. 	1 	2/.05.87 - 	1 -OLII.89 	I. Principil 

I LW 	- 	I Absorbed as I 

85 	1 0! . -! 1 .89 	1 &jI tack 
I as ui_c 	/ Absorbed as I - 

1 . ii .89 	1 Oit tack 
,1/jsorbecj as 	I 

- 	Iuix * 

12.08.86 	1 01.ii.89 	I .thm..bed 
I 	.-s 	Li_c 	I J '.j Jar LT_C I 

in DRT 0:2 23. 7.18 
I 

I FguJar-Assistan1. 
I 	e.[. 30.03.99 

/ Rsgu!ar Assistant 
/ h.e.I. 30.6.99 - 

I Reu1ar tssistant 
I w.e.f. 6.9.95 

I Adhoc S.C. 
w.e.f. 19.5.2002 

33 to 40 . 55 to .5.9 '.tt-c appo 	in re/axat ton of I uc.1itiOikJ/ kXallfication. 
I 

( G.4LTA/-1 14) 
PRINCIPAL RBSIS7TW? 

1 1 	PEr' 	-' - - 

T2 	- 	6fl 
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ANNEYAE- 

CENTRAL ADMIN1SFp,\T1\ 1 F TRIBUNAL 
• 	T 	zirI, r 	f) 

Prineip ii Btnch, New Dcliii 

10  - 	
- • 	 ól/i5, Copernicus Marg 

New DeIh. 110 001 

L 	
lie: l2 Oo Os t 

\. ' . 	 11 DEC 1009 To 	 \ 	S  
Ike RegiswMAQUY Rdgliqy,l~ 	 Gahati Bench Ccn 	nu 

	

lia! dnisti un Fribun ii 	 uw  
(.)utling1Jiihe 

Sub: 	Resed Drah 1nal entont Liss of Assistants as on l January 1991, 1992, 1993, 1994. 1 995. ai id 1996 in iesI)eet of those who vei'e 	bsoi'beth' re,gulai izedappornd poiuoted as Assistanis in the Central Administrative i'jbuna1, on AU 1ndii basis Req. 

kel: 1) 'this otljc, 	 date(I 19,4.1994 At I 7.4.200U. 
2) WAN dated 6U. 10005 of Hon'ble 1'gh Cou of Madras in \V.P.No 1 125u. 2003 (V.1'. Kamalamma Vs. Uu1 & (I)rs.) 

in oiuinu ition of this oil ice kitci s clftd ibo c 1or ai dm2 1lii e'ith tht.. hnaI Seniority Lists at' .\ssistants as on k. 11. .1989 and 311. 1999, 1 am dected to say that 
•  in compliance of orders of th Han'bk l3enches of Central. Administrative Tribunal 

and High Courts in vai'ious court cases' and keeping in view of the Judgtheut dated 
6/2111.2005 Of 1 -ion bk- High Cuuii of 1adi's in No. I 1256/2003 (V.P. 
KarnaJamn. \.'s. U()1 & Ors.,,,, the Rc\scd Year-Wise Draft Seniority Lists of 

• • 
	 Assistants as on 1 •Janw.in' 1991, 1992 1993. 1994. 1995 & 1996 have been 

• 	pi'epaied and ate Iol'\\aL'ded Iwi'evit1i Or cii'Jatijii aiiiong the olliciaLs concerned. 

'1'Li 	objeetious, it an, m ccived twin 'the oil idals eOIiCcI'mle(l iiiav J)lCaSe he sent to this oIti: 	itl\tii hii'i' ('tt dav 	li'mn the late 	1 teeeipt 'd thi'. kiter 

1'ase ek1i)\\1c.¼lLe Ile e.'ii ot this k- i mel'. 

• 	. 	•, 	 , 	
'. 	 Yow's taithilly. 

LnclsAs mbo 

L. 	
. 	eputv Registrar (Esti.) 

4L 	
I)

' 	 " 
•

IL 

"Otl-6"• 
• 	2\ 

• 	 S 	 •' 	 • 	 • 	 • 	 • 	S 	 • 



RJV1SED DRAFT SENIORITY LTST ()F.ASSSTANTS AS ON 1. L 196 (TN RESPECT OF OFFICIALS 
TP tJ 	 -r't"j 	QD 	'rfr'W'T 't A T)TQ?T/A Dl)( T\T'T')' 	 (TT r r'r't T D 1) 

£JJ' 	L) 	 J1',.' 	 t. 	 &J 3J I '.. J.. 

THE GRADE OF ASSISTANTSU)\ ç 

 

I ,jSp-  iSJi CENJjAJ ADrIsTiTIY! 

Date 	01 	ajaie 	of Name 	of Remarks (Regarthn 
sJ. Name 	of 	the Date 	of Wh 

eth 
I o.s( 	held 	in 

on parent 	.çlept., appointment 	in 	regular Bench subsequent prmot 
No. official 	and Birth 

ci regular gasis and the 	 appointment/  where 	the with  date/regularis 
qualification 

SC/ scale of pay Grade of LDC in 	promotion 	as individual 	is transfer/repatriatior 

ST . 	. C.A.T. 	Ascistan 	- posted. other infonnation, 
- any: 

SShL _______ -. 	 - 

•- 6- 	1 	7- .8 

1 	. SatyenderPi;s~ 	11.944 
B.A., B.L. -. I 	- 

3.45-. 
-UDC - 	Th 
7.1:1977 	- 	 - 

	

6.4.1988 	1.10.1990 

	

- 	

.. 

Palna 	. Regu]arS.O. 
w.ef.6.4.1998:Reti 
on3Odl.2004 

No 

- . 
330-560 - 	 - .. .. ..  

19.5.I97 	1 1.10.1990 P.B.  ReguIrS.O.w.f. 
2 J3it1aDe\i .9.l945 SC )C 

- 64.l9S 
B.A. 23.11:1977 - 	- . 	 - 	 : 

Re 	don 39:20 

No 
330-560 
UDC 25.02.1987 	1.10.1990 ---- 

RegularS.0.V.e.f. 
3 UdayPalSiflgh 15.04.1949 6.4.1998. Absorbe 

B.A., U.]3. 23.10.1980 	. DRAT w.e.f. 26.6. 
330-560 

08.08.1986 	1.10.1990 Emakulam ReguiarS.0. w.e.f. 
13.02.1951 No UDC 4 M.0. Eapen, 19.12.2003.  

M.A. 23.5.1981 

5 Thampy Abraham 12.04.1950 No UDC 
I-:------- 

29.09.P)86 	1.10.1990 Bangalore 
. 

AdhocS0 
w.e.13.3.1996. V f. 

B.A. . 6.11.1981 Retired on 30.6.20( 

6 N. Ravindran 26.02.1949 No 
330-560 
UDC 

 . 

11.08.1986 	1.10. 1990 Regular S.O. 
w.e.f. 19.12.2003  Eriakulam 

FilIal 17.12.1981 
560 

	

-nAdw 	 ei 

I 

Guw 	Bench 
I 	 - 

4 

ion 
tion 

i f 

red 

05 

un 
2002 

)l. 
2 

I /1A 



49 K.Seivaraji 5.6.1955 No LDC 20.1.1981 1.10.1985 LDC 	1.10. t9.)3 Chennai 	Adlioc SO" 
B.Sc.. UDCIQ.2.19$7 

(NB) 
1.ii.89UDC 	I 

(A1sorpion) 	 S  
. 	. 	5.10.05 

50 N.K. Saha 2.4.1955 SC UDC 	. 3.10.1985 	1.10.1995 CalcuuaTarSQv 
B.Com . 1:1 -1.1989 LDC . 	22.12.2003 

1200-2040 1-11-89 UDC 	 . . 
_____S. -. 	• 	. 	. ____ (absorption) 

18.12.1986IJDC j 	1.10.1995 Guwahai 	AdhoeSOv: I/1. KA-1. Rklij 1.1.-1961 ST LDC. 
BA . . .18.04.183 	.... 1.11.89 UDC . 	5.10.2005(A 

S.K. Das * 16.1.1956 SC 
260-400 
LDC 

bsorption)  
1.3.11.1985LDC 	1.10.1995 Calcutta 52 

:PIJC 	. 	. . . 	. 	. 	- - 20.41983 1.11.891.JDC 	. 

B.D. i ehra * 9.1i952 SC Postal Assu. 
__:. ....... 

14.1 L1986U1)C 	1.10.1995 
----..- 	.......-- 

Cuttack 	Regular So 	v 53 

j 
1.1.1986 
975-1.66() 

1.11.1989UDC I  
(Absorption)  

19.12.2003 

54 Aiim Kunlar* 27.09.1969 
B.A.  

SC Direct Rectt. 

Rectl. 

21.5.1990 UDC 	1.10.1995 Jaipur 

Patna 	'AdhocSQ 55 Bandi Bhaga t* 1.1.1964 ST 20.8.1.990 UDC 	1.10.1995 
B.A. (Hori) - __ 	_i ____ 

U,  

C. 

.e.f. 

.f. 	• 

e. I 

• 	 __ 
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* Placement given due to accelerated promotion under SC/ST quota and extended zone of consideration. 

/' 



H 	S 	 1 7 DEC 
The Deputy Registrar 
Central Administrative Tribud , 	 Guwahati BOflCh 
Guwahatj Bench 
Guwahati. 	. 

• Sub: Prayer for pymeut of SDA'intrims of O.M. dated 14.12.83. 
12..96, 22.7.98 and also 'inte.rini ,of clarification issued by the 
Cabinet Secretariat (EA.J Scction').Ncw Dclhi in consultation with 
the department 'l expendit iir,c. M i;iki 	d' i na nec. 

Respected Sir, 

I like to draw vo'.ir kinl a tieatini on the siihject cited a h vc and 
further beg to state that the uiidersincd was initial Iv appointed as L1)C 
in the year 1983 at Air Force 1 iead(Iiiartcr at New I)c! hi thrni 'i opefl 
market conil)elUion i.e. iluouh Stall. Slce( inn Ciijssjo. I have 
scrvcd in the Air Force I 1eiuIqwiiii s at New I )el)ii lr nhni.it 2 	veari 
and thereatier the undersigned 'initially joined on deputation basis in the 
Central Administrative Trbuiinl. Guwahati Bench, in the month or Nov 
1985. I have been,paid SDA'Since my joining in this oflice on deputation basis tiliNovember, 1989 in this connection it is relevant to mention here 
that earlier the undersigned i' fiund eligible for grant of SI)A has been 
stopped from the date of wy.absorption in this ollice for the reasons best 
known to the authorities. . 

It is also relevant lq mention hcrc 11mi in the mem( ra ndii in f oiler 
of appointment letter undei the Ministiy of Defense it is categorically 
stated that the appointment czrric with it at the liability to scrvc afl\' part 
of India and accorditigly 

'
Ilid , undersigned was initially posted at New 

Dcliii. it is also relevant to mention here that even atler my absorption his 
office on permanent basis the liahi Iii V to scr'e in an p:vt oil ndia i.e. in 
(lie other . ward the condition ol Al I • I ñd ia TransIi Lial ilit still 
Continues, in this conncctinn. I hc In slate that the selnnnlv a' vciI as 
Proulotion both in the eadie of I l)C. 11I)(J niid i';t. i\re l)CIi) iii iitaiit 
on All idia 13asi;. F hec I o stale Ilmi it \V(iIikl he cvidcnl II°F'i the ni let 01 
potioij order issued under letter N . P13'i /j 6'2005'fsitjj dated 
05,a I.0.2005 that the undersigned was considered ftr promotion to the 

• cadre of Assistant on Al India basis and posing order \as issued to the 
Promotional post at Calcutta Bench. Lolkata, however the utidersigned 1 
joined at Kolkata on the mouth ut 2 l. November. 2005 and again come 
back to Guwahati l3ench and joined on 9.3.206. It is also relevant to .-• 	• • mention here that the matter, was refeired to the Ministry b the Principle 4  
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- Bench as informed by the o1ije.lhc repl. is still aw lied 
represc,te(l are 

In. view of the aforckl clan ticaijn11 issued by the Cabinet Secretariat the undezsjgied is c1igib 	for grant of SDj\ in terilis of rneIlloratithjiii dated 14 .12.83, 12 1.96 and OM dated 22.7, 	i'hcrefte you are requese to artige payI.ieji[1ç SD,\ t( 	u ndcrsj,ied mid a arrange lo pay my :irreai 	I)A frn 1  th d:iti 	l  P 	Jlt 	 in 	 u, tl: dcpar, 	i\II iek 	dcuJ,1e,)k 	 u 
 lt 	swiLd uh vc  dflCJosed br your kind penli cq , 

End0: Asated 	
k'r !i1l1ttill\., 

• 	

-, 

• (SWADFSI KtJMAR 1)AS) 
SECFION o1TICI: 

I 
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To 

ANEXUE j:' 

Phone No. 0361-2529294 
Fax No. 	0361-2529056 

Rajgarti Road, Bhangagarh 
Guwahati - 781 005 

(~_~)Ie__ 
06.05.2009 

erstrI Mkrth' 

The Registrar, 
Central Administrative Tiiburuij. 
Principal Bench, 
61/35, Copernicus Marg, 
New Delhi - 0001 

11 PEC ':IJ 

Guwahati Bench 

Sub: Prayer [ for Payment of Special Duty Allowance ] made by Shri S.K.Das, 
Section Officer, and Shri K.M. Rabha, Court Officer, of CAT/Guwahatj 
Bench. 

Sir, 

I am directed to forward herewith the representations of Shri S.K.Das, Section 
Officer, and Shri K. ..M. R.abha, Court Officer, of CA'I7Guwahatj Bench; wherein they 
have prayed for payment of arrears of Special Duty Allowance with effect from 
01.11.1989 to 17.11.2005 and with effect 'from 04.10.1985 to 31.05.2006, respectively. 

Provision for payment of Special Duty Allowances [in short 'SDA'] were 
introduced 	to attract such of citicng of India [who were in Central Government 
Services and posted in other parts of India] to be posted in North Eastern Region of 
:India. It ha.s also been clarified by the Govt. of India that on a posting [ even on request 
transfer froti outside N.E. Region] in N.E. Region, one is also entitled to SDA benefits. 

Shri S. K.Das came from New Delhi [while serving with all India transfer 
liability, in Air Headquarters/Nev Delhi/in Ministry of Defence of Govt. of India] 
initially on deputation basis during 1985 [and, later, 	absorbed during 	1989] to 
CAT/Guwahatj Bench. He joined CAT/Guwahatj Bench on 13th November 
1985 and, accordingly, he was, rightly, given Special Duty Allowahces w.e.f. from 
November 1985. Payment of the same [SDA] was discontinued with effect from 
November 1989; apparently under a wrong notion that, on absorption in CAT, he no 
more remained with all India transfer liability. However, no material is available on 
records of this CAT/Guwahati Bench to show the eason of discontinuance of SDA to 
said Shri S.K.Das of CAT/Guwah,atj Bench. 

l..a(er, said Sri S.K. I)as was trandencd 	fion CA'I/Guwahatj Jicncli to 
CAT/Calcutta Bench on 18.11.2005. He joined i CAT/Calcutta Bench on 21.11.2005. 
He was again, transfened back to CAT/Guwahatj Bench on 24.03.2006 and 	joined 
back at Guwahatj Bench/at Giwahatj on 05.04.2006 and, on his transfer from Kolkata 
[outside N.E. Region], to Guwahati [in N.E. Region]; said Sri S.K.Das was, again, 
entitled to SDA w.e.f: 05.04.2006 and, as such, he is continuing to enjoy the said 
SDA benefit[even now] w.e.f. 05.04.2006. 
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GuwahaU Bench 
rit 

Thus, SDA benefit for the period  Sliti 	 O1989 to 17.11.2005 have not been pd to S.K.Das• although he 	 L11. 
was entitled for the same 

In his present represtation [co 
lthn anear SDA from 0 1 .  1 	 py enclosed] Shii S.K.Das has prayed to grant 

1.1989 to 17.11.2005 A rough cakulatio n  goes to show that he [SJuj S.K.Das] is clairnjn aprox. Rs.43,000/ as arrear SDA for the period from 01.11.1989 to 17.11.2005. 

Sl 	
[present C.O. bf CAT/Guwaltj Bench] came on deputa from New Delhi [while serving th e  

Cadre] on 04.10.1985 and, 	Ministry of Information & Broadcasting in [CSc 
subsequen asobed in CAT/Guvati Bcncl ith effect 

from 01.11.1989 but lie ls not beeri paid Speisl Duty Mowance [SDAJ at all w.e.f 
his date ofjoüng i.e. 04.10.1985 SDA benefit for the period 04.10.1985 to 

31.05.2006 have not been paid to Shri K.M. Rabba although he was entitled for the same. However, 
lie is continuing to get SDA from p1.06. 2006 In the said premises, he has submittcd the CflClOMC(l rcprcscnta1j0 

It appears from recor 	
that in order to restore payments of SD to said Sri 

S.K.Das and for payment of SDA to Shri K.M.Rabha, a reference was made to CAT/PB 
and [from CAT/PB] to DOPT during the past. It is seen that CAT/Guwati Bench %ote 
a letter to CAT/PB on 05.03.2001, to release SDA in favour of Sri S.K.Da.s and Shri K 
M.Rabha and, on 09.05.2001, CAT/PB oteà letter to DOPT. CAT/Guwaliati Bench issued a reminder on 1 1.05.2001' and CAT/PB issued a reminder [to DOPT) on 06.07.2001 CAT/Guval 	thereafter,  08.07.2002 	 issued 2 reminde on 01.03.2002 and on 

No ruatcrisLs are available  
of the above said reference ti CAI'/Guvaliatj Bench to show as to the outcome 

On getting Clearance from you end, SDA bcncfiis for the above period can only 
be rcicased in ftvour of Shii S.KDas, Section Officer and Shri K.M.Rab1 

	Cou Officer of this CAT/Guwati Bench.: 

End: Represenajo dated 05.02.2009 of Shri S.K.Das 
Representation dated 23.03.2009 of Shri K.M.Rabha 

Yours faith{iiIIv, 

[J. . Sharrnal 
I)cputy Rcgi.strar 
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GUWAHATI F3r- Ii(:I 

Original Application No.33 of 2007 

Date of Order: This, the 29 1 h day of January, 2009. 

THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN 

Sri Manoranjan Dos 
Sb Sri Haripada Dos 
Working Junior Accounts Officer 
Office of the Pay and Accounts OfIic'r 
Central hoard of Excise and Customs 
Crescens Building, Shillong-793 001 
(Meghalaya) 

.. / pplicani 

yocates:Mr. Manik Chanda r  Mr. Subr,ato laIh &. tArs. Urno Dutlo. 

Union.ot India 
Represented by Secretary 
to the Government of India 
Ministry of Finance 
Departmento1 Revenue 
New Deihi-110001. 

ihe Controller Gen&at of Accounts 
Ministry of Hndne 
Dei.arlrnenl of Expenditure 
Lok Nayak lhavari 71 Floor 
Khan Market 
New Delhi- I 10 003. 

The Chief Controller of A\ccounts 
Principal Account 01,1 ice 
Ministry of Home Affairs. 
NorlhBlock, Room NpJI 7 
New Delhi-'l 10 001. 

The P. Chief Controller. df Accounts 
Central Board of Excise and Customs 
A.G.C.R. Ruilding, I" Floor 
New Delhi - 110 002..' 

The Dy. Controller 91 Atcounts 
Office of the Dy. Conir!oller  of Accounts (IA) 
Central Roard of Ecke and Customs 
M.S.Ruilding (6' Iloor) . Cusioi ns IIoue 
15/I, Strand Road, r\olkata-700 001. ' 

• 	 • 
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4 . 	liu 	jly 	nlu,llI.()l Ac:otntc 
(vitiustry of I lomi Alicrus 
Shillong -793 003. 

The Pay and Accounts Officer 
Cent rat Board of Excise and Customs 
Ministry of Finance, M.G.Road 
Shillohg-793 001. 

The Scretary, Govt. of Idia 
Ministry of Home Affairs 
North Block 
Now l)olhi - 110 0(.) 1 

mtTr?t1uflC 
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Guwahati Bench 
;4R4 

S1)or1d(r I Is. 

Mrs. ManjulaDas, AddI. C.G.S.C.. 

0 A.? 3/2007 
ORDER (ORAl) 

: 	29.01.2009 

MANORANJANMOHANTY VLCE-CHARMAN :- 

, 

L 	•. \ 	Non-payment of Spociaf Duty AUowu c's in snort Uf\ ) to 

L 	 )(e Apphcant is tho sub;ncl maIler of consvJrcjtion in irv, 	f;frj U 

•.. iit'.j 	Soclion 19 611he AdrililliSIILAVC lnl)unak Act, 19U. 

2. 	lt is the case of the Applicant, as disclosed in the Original 

Applicatioft that he (a man from North East Region of India) was initially 

appointed as Lower Division Clerk in Central Secretariat and posted in the 

headquarters of Ministry of Home Affairs of Government of India at New 

Delhi with all India transfer liability and, later, posted, on transfer, in Pay 

and Accounts Office of Assarn Rifles at Shillorig (in the Slate of lAeafroloya 

in N.E.Region of India), and that, byay of claiming SDA. (on strenofh of 

OMs daid 14.12.1983, 01.12.1988, 12.01.1996 and 22.07.1998 of 

Government of India) he represented on 04.U?.1998: which was duly 

recommended by the Respondent ('o.6 on 18.09.199ft In thn nrnnhrn1e. 
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Applicant submitted another represèhtat ion on 01 .09.2000. Government 

of India (Ministry of Finance) ,isued another O.M. dated 29.05.2x2 

pertaining to payment of SDA and it is the case of the Applicant that for 

the reason of Clause 5 of the said bM dated 29.05.2002 he is entitled to 

get SDA on his posting/traflsf1 to N.E.Region of India. Applicant has 

pleaded that his name having been placed in the all India Seniority List 

(as on 08.07.2003) he iS/Was entit led to SDA and that rightly his case was 

recommended by, the Respondent No.7, on 1509.2005, for perymenf of 

SDA. The higher authorities were also reminded, on 01 .07.2005, to take a 

decision in the matter of payment of SDA to the Applicant; who gave a 

declaration on 16.11.2005, that he nvr gave any request to 

transfer/post him in N.E.Region of ldia. Applicant, after submitting 

another reprsentat ion, on 08.02,2006 to grant him SDA, filed the present 

Original Applcatjon on 07.02.2007, with the following prayers:- 

1181 	That the Hon'ble Tribunal be pleased to declare 
that the Applicant is entitled to payment of SDA in 
terms 	the 

	

of 	O.M.dated 	141233 	011288 	120196 

	

2207 98, 	220399 	and 	29 05 2002 	and 	further 	be 
pleased to direct the respondents to pay SDA to the 
applicant with arrear mdnetary benefits. 

82 	that the Honbie Tribunal be oleasecJ to dirrt 
the 	respondents 	to 	pby 'SDA 	to 	the 	applicant 	as 
admissible tb him since hijoining in N.E.Region on 
transfer from New Delhi with, drrear monetary benefit as 
well as)ayrnonI of current SI)A. 

8.3 	Costs of the optlicatiôn 

8.4 	Any 	other, 	relief(s) 	to 	which 	the 	applicant 	is 
entitled as the Hon'ble Tribunal may deem fit 	and 

I' 

proper." L1_. 

I'- 
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3. 	
On l0.0/.), the Douty (orliUer et A:nurl 4 

of I tom(,-  Affairs havinq heodquorlrs (if 	Illnr 	( in tl 

n 

Meghalaya) tiled a written statemnf in this case; wherein it has been 

stated as under:- 

"(3.) ihat Sri Monorhjan Dos, the applicant, was 
initially appointed as Lower Division Clerk in the Central 
Secretariat Clerical Service (C.S.C.s.) cadre with effect 
from 19.0384 and posted at Ministry of Home Affairs (P) 
until furihet order vide letter no.12025/1o/82Adl(a) 
dated 26.011984 as appears in Annexure 2 of the 
application. lhereafter vide letter dated 08.08.95 the 
Governi-ient of India issued an office order clearly 
slating thqt the service of the applicant has been 
placed at the disposal of the Pay and Account Officer, 
Assam Rifles, ;  Shitlong with effect from 1 6.0484 in the 
some capacity. Hence it cannot be said that the 
applicant was transferred from New Delhi to Shitlong. 
Further the applicant is a permanent resident of Tripura 
(West) which falls in the North Eastern Region. 

ihat the appointment of Sri Morioronlon Dos 
.. 	çauis with the liability to ervico ir (Jr iy pact of Indi(i :1 	

nd in pursuance to the offer of appointment dated 
•-9.02.1984 he was appointed as L.D.C. So f or the SDA 

. Jf or civilian employees of the Central Government 
serving in the state and union territories of North East 
region (including Sikkim) are concerned, the office 
memorandum doted 22.03.99 and subsequently 
29.05.2002 issued by the Government of India clarified 
and the criteria for payment of SDA as foltows:- 

The SDA shall be admissible to Central 
Government employees having'All India iransfer 
Liability on posting to North-Eastern region 
(including Sikkirvr) from outside the reaion.' 

ihus, thereby the officers/employee those 
recruited/promoted within North-Eastn region are not 
entitled to getihe benetit of SDA. 

(5.) . ihat in lh 	inslant case the applicant is a 
permanent residni of North Eastern region and being 
found lit of the results of the Clerk's Grade Exariiination 
1981 he was appointed and was directed to report to 
Section Olficer ADA(f)/Sc MIIA, Horfli Iloct., New 
Dell tl tot piovisior ul I rnl)or( 1 Iy upç Jolt itt c it (ic  
the CSCS cadre. T.treaftcr, he we 'Jr40nted o I.I)C 
in the temporary cdpacity and until turit icr order and 
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Guwahati Bench 
was drccted to report to Puy and Accounts ( ttir 
Assarn Rifles, MHA, Shillong without TA/DA. Furtlr 
office order doted 08.08.05 it has been clearly 
mentioned that the sorvicO of the applicant is placed 
at the disposal of the Pay and Accounts Officer, Assam 
Rifles, Shillong with effect from 16.04.84 (FN) in the 
some capacity. Hence from the above it is crystal clear 
that thQ SDA knot admissible to the case of applicant. 

Byway of filing a rejoinder, the AppUr:ii 1 i'.icl 	I lii'. 

stand of the Respondents and proceeded to say that, while cent inuino, 

with all India transfer (lability, at New Delhi, he was asked to join in 

N.I.Region of lndiàand, that, lheretor; he was ritilled to get 

By tiling a reply to the above rejoinder the Respondents 

disdoseci as under:- 

...lhe 	applicant 	was 	initiafty 	appointed 	as 	LOG 	in 
Central Secretariat w.e.f. 19.3.84 and posted at tAinisir1 

\ \\1 il 	l,,•. of Home Aft airs (I') vicie loft or dt .26.3.04 and U oroal I or 
/ .. his service was placed at the disposal of the Pay & 
/  Accounts Officer, Assam Rifles Ministry of Home Affairs 

Shillong w.e.f.  16.4.84. vide office order dt.28.6.04. The \C) 	 j placing of the serviceof the applicant at Ihe disposal 
of Pay & Accounts,, Shllông cannot be interpreted as 
being transferred from New Delhi to Shillong." 

 Applicnt 	also 	fikd 	at 	dclditional 	rejoinder 	supporting 	his 

case. H 

 Heard Mr. Manik Chanda, learned counsel fo the Applicant 

and Mts.Manjula Dos, learned A'ddt. 	;t(mUJñ() ()Jr5et f4)r lie  

of India representing the Fepondents and perused the materials placed 

on record. 

 It appears from Annexure-t dated 09.02.1984 (issued by the 

Ministry of f -tome Affairs of Government of India) that the /\ppIiconf was 
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4. altered an oppoinirne, ) ( JS LDC wilh 	coridili, ihrli 'it 	( I! 	 t 

carries wUh it the liability to service in any part of India". It appears, in 

response to the above'letter, the AppIicôrt joined the duties at New Delhi 

(on hisfirst posting) on 19.03.1984 and the formal posting orders were 

issued on26.03.198 (Annexure-2) hosting the Applicant in MHA(P). Under 

Annexure-3 dated 03.04.1984 the Under Secretary to the Government of 

India in the Ministry of Home Affairs wrote a letter lo Pay & Accounts 

Officer (Assam Rifles) of Minktry of Home Affairs at hillorg to the following 

effect:- 

'Sub: Posting of Shd. Manoranjan Das, LDC, of the 
CSCS, Cadre o.t the Ministr/ of Home Affairs in 

-.....- ... FAQ (Assam Rifles), Shillong. 

Sir, 

j 	 I am directed to Say that it ha Henri (inr;idnd to 

• 	fill up, one vacan post of Lower Division Clerk in Pay & 
Accounts Office (Asam Rifles). Shillong by posting of 
Shri Manoranjan Dos, Lower Division Clerk of the CSCS 
Cadre of the Ministry of Home Affairs. Shri Manoranjon 
Das is being relieved and directed to report for duty in 
your office. His joining report may please be forwarded 
to this Ministryor,frJrther necessary action. He will not 
be entitled for any lA/D A." 

Copies of the above letter was aso sent to Principal Accounts Officer & 

also Section Oflicerof Ministry of Home Affairs with the following notes:- 

Cntra ,- 

1 '1 DEC 29 

Guwahati Bench 
T--  

/ 

No.1-22015/1 7184-Ad.l(B), 	Dated 31  April, 84. 

Cop'i fo,rwdrded to:- 

1 . 	Principal Accounts Officer, M/t tome Affairs, North 
8tdck, Hew Delhi with reference to their 
U.ONo.1 0-18/41 /P&AB/MFIAIB4/686, dated 
22.3.1984. Stiri Manoronjan Dos, LDC, is being 
'directed to report for duly in F'ciy & Accounts 

flice (Assam Rifles), Shillonci. {. 
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1 DT 	• 
SecIjo,1 Offj('( 	Ad,II 	e'fi,1 tAl IA 	i 	v I, 'II 	Gu'Natti Bflch  IY 	f( > 	I.r IflI 	(H jr ill 	J, 	

1T 
LD 	SI r Jdr 	anion Dos, (.1 )C. may 

 & Acco'unf 	 to Pay s Officer [AssanjJej Shillong 

AshiASpan 	
Ad.I(B) MHA New Delhi" 

According to the above the'Apfi0j Was relieved from Delhi Office of 
Ministry of Home Affairs on 09 .04.1:984 as is seen under Annexu04 On 
0
8.08.1955 a regular order, placing the sejce s  of the AppIicorf with the 

Pay & Accounts Officer (ssam Rifles) Shillog .e.f. 
1 6.04.1984 was issed by the Miitry of H 	

u 
ome Affairs/New Delhi; a 

Copy of which has been 
placed at Annex'ure The said order dot edoaoB 1 9 reads as und

er : 

OFFICE  cRER 

In SUpQrCe5io 	of. this Ministry's', offjc 	order of 
even number dated 28.061984 the services of Shri 
Manoranjan Das, a temporary Lower Division Clerk of the Cscs 

Cadre of the Ministry of Home Affairs are 
\ placed at the disposal' of the Pay& Accounts OItcem, 

Assaryi Rifles Shillonqwith r"I' lect from lliu !oenloorr of 16.4.1984 in the Same Capacity. 

Sd/-illegible 
(T.. K. RA yIN D RAN AT H) 

UNDER SECREtARY 10 IHE GOVI.OF INDIA 

No.A.220151'l 
7/84-Adf([) ., Dated the 8.8.55 

Copy lorwqrde'f0.., : 

Pay &'Accounts Olfjc. MHA(Slt) New Dlhj Cash I/Cash lI/Scfj 	MIIA, Nw Dcllii. 
Ad.IIl/Ad.lI/ss/cRfMHA Library/Cs Lib/. 
Ad.If Section MHA, New Delhi (with one spare  
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Service Book/Leave AccOUflt/FL&RH C0 91-kwahati Bench 
Etc. of Shn Manoranjan Da, I DC rn, pty$k 1r1rr 
sori to pay P. A.O. Aoo, Pitlo, ,liIlorj ditoot, 
Pr.A.O./tAI1A North Block, I1ow Doll 1. 
loy & Accounts Office, Assorn Ritks, Shillorig with 

• 	reference 	to 	their 	letter • No.PAO/ArIEstt/pF/MD18485/24 dated 17.4.1994 
• with one spore copy forShri Dcj, LDC 

Shrj A.S.Ponwar, Ad.I(B) Section MHA, New Delhi. 
Spare Copies 5. 

Sd.-illeclp 
(I. K. R A VIN DRAN ATH 

UNDER SECREFARY TO THE GOVT.OF: INDIA" 

9. A close analysisof the above materials Qoec to show that tho 

Applicant, an employee of the Ministry of Home Affairs with all India 

transfer liabili, was relieved (otter an adminjstrativ0 decision) to join the 

Pay & Accounts Otlic (meant 	for 	Assrn 	Pities) 	of 	the sarno 	Pflinistry 
located Of 	Shillong 	tincJ pursuant 	to 	said 	Posiir)g, ordor he joined of 
ShiUog Pay & Accounts office of the same Ministry. On his posling at 0 
hiflg (in N.E.Region of India) he Was certainly entitled to get SDA; as 

Qlaw'IS by now, well 
settled that a man of N.E.Region, on his posting in 

N.E.Region from outside that Region, is entitled to SDA benefits. Merely 

because the word 'jranste has not been,  used and merely because no TA 

was paid to him (on his posting in N.ERegion, for New Delhi) it cannot be 

said that he did not 'ace any transfer. t the hearing, taking a clue from 

"non-payment of TP Mrs.Manjuld Dos learned Addl. Standing counsel for 

the Respohdont argued that apdrently the Applicant opted to be 

placed atJShillong/N..RegjQ and that was why tie was posted in 

N.E.Region'withouj grant of
,  Traveling' Allowances/TA; as it was not a 

transfer. Analysis of facts hs already shown lb Ot it was (i C(1S' Of ft (icl et: 

(Jllhough the word'trortse' bus not been used. t ow lb 10 question is (IS to 

whether the transfer was on a request and, it that is so, thcri as to wi et} ion 
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Applicant was entitled to SDA? ./ArManjk (.lcjndrj. rnrnr.rJ r:r)t 

Guwahati Bench appcaring for the Appcant has placed on record a copy of 

clarification of Government of India to show that even on a request 

transfer to/posting in N.E.Region, one is entitled to SDA benefits. Relevant 

portion of the said clari.ficaf ion of Government of India (placed on record 

as Annexure-A to additional rejOindr of Applicant) reads as under:- 

inis1ry of Finance 
Department of Expenditure 

Branch 

Sub: 	proposal 	seeking 	clarification 	Os 	to 
whether tIie employees posted/transferred 
in 	N:E.Reqion, 	at 	their 	own request 	from 
Out id 	'the 	l.i.Pnqion 	ore 	eliqible 	to 	(let 

Reference 	U..No.Admn.1 f(27)/Sh1llona/06- 
07/2412 of Office of Pr. Chief Controller of 	Accounts 
(Central Excise & Cutdms) on pre-page. 

ihere is no restriction for grant of Special Duty 
to 	, Allowance 	to Ccntal Govt. 	Employees it 	they are 

posted on their, own request and are entilled to SDA as 
, per criteia for payment of SDA as mentioned in para 5 

) of 	Finance 	Ministry's 	O.M. 	No.11 (5)197-E.11(B) 	dated 
> 	t: 	•:,/ 29.5.2005 (copy enclosed). Office of Pr. Chief Controller 
\ ( of Acc'ounts is advised to decide the cases of payment 

of SDA accordingly. 

Sd!- lllegbte 
(R.Prem Anand) 

End. as above 	Under Secretary to Govt. of India) 

Shri Arvind Kumar, Controller of Accounts. 0/a Pr. Chief 
Controller 'of, Accounts, Central Excise & Customs, (1' 
floor) A.G.C.I. Building, I mW I)ellii, 

Mlo Fin.(Expdr.) U.O. No.11(1 )E.11(B)107, df.26/2/07' 

In view of the above clarification of the Government of lrrdi.,, 	even 	if on 

his 	request 	transfer 	to 	lLE.R'egion. the Applicant was entitled 	to SDA 

ben 
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ii 	"ac'CJIOP of above arjC)jyLls arid dLcujor i  if i, 

hereby, held that the pplIcanf, with OU ldia transfer liability, came to be 

Posted (from New Delhi main office of the !inistry of Home Affairs) at Pay 

& Accounts Office (for. Assom Rifles) o.f 'iho some Ministry located at 

Shillong/in the State 
of 'Meghal/i North Eastern Recilon of India (by 

the order/decision of th, Gvernment of India in th(-
-  Minisliy of Home 

Affairs) and,as such he Was. 0 ntitlod to c  1(,- t SDA on and florli the (!(lte of 
his Posting at Shillong Pay & ACOUnfS Office (for Assarn PifIcs of IIi 
Minisky of Ilorrie AtIuit5. 	 . 

A a consequence The Respondents are, hereby, asked to 
0 0. 	calculate and quantify the nlire 	rnour)t of SDA PuiahI 	to the 

":. 
rj 	

Applicant from the date of his initial reporting/Joining in Pay & ACCOUntS 

o(f,c (Assam Rifles) of MHA/SIillong (till he was Iransfer(e(j/p(3StCd out of II 

\
E.Region) and disburse the same to the Applicant (in instaIlmenfs) within 

six months from the date of reeipt of a copy of this order. 

12. 	ibis case, accordingly, is allowed. No costs. 

. 	 Sd - 

M P. FdOH t TY 
vv: 

• TflUECOP 
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